gor St.re. Income Tax BHADRA 17, 1903 (SAKA)

Amdt. Ord, 1081

INCOME-TAX (SECOND AMEND-
MENT) BILL*

MR. DEPUTY-SPEAKER ; Now
Legislative Business. Mr. Venkataraman.

SHRI R. VENKATARAMAN :
I beg to move for lcave to iutroduce a Bill
further to amend the Income-tax Act,

1g61.

MR. DEPUTY-SPEAKER : Mr.
George Fernandes wanted to oppose th ¢
Bill. H= is not here. So, the question is :

““That leave bz granted to introduce a
Bill further to am:nd the Income-tax
Act, 1961,"

The motion was adopled.

MR. DEPUTY-SPEAKER : Now, the
Miunisger.

SHRI R. VENKATARAMAN : Sir,
I introduce the Bill.

1259 hrs.
STATEMENT RE INCOME-TAX

(AMENDMENT) ORDINANCE, 1981

The Minisster of Finance (Shri R VENKA-
TARAMAN) : I beg to lay on the table an
explanatory statement (Hindi and Enlgish
versions) giving reasosns for immediate
legislation by the Income-tax (Amend-
ment) Ordinance, 1981

Mr. DEPUTY-SPEAKER : Now the
House stands adjourned for Lunch till
2 p.m.

13§ hrs.
The Lok Sabha odiourned for Lunch Hll
Fourteen of the Clock.

ol

Matters under 302
Rule 377

The Lok Sabha re-assembled after Lunch at
five minutes past Fourteen of the Clock.

[Mr Deepurv-Sezaxer In the Chair]

MATTERS UNDER RULE 377

(i) Need for development of Mathura
city as a tourist Centre, stopping
pollu- tion of the river Yamuna
and removing shortage of power and
water supply, etc
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*Published in Gazette of India Extraordinary, Part II, Section 2, dated 8.9.1981.

tIntroduce with the recomendation of the President.



